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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c) The
question of updating the earlier traffic
survey for conversion of Purulia-
Kotshila narrow gauge line into BG
is under the active consideration of the
Ministry of Railways.

Strike in Cochin Port

5427. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of SEIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that theie
is strike in the Cochin Port;

(b) if so. whether it has complete-
ly stopped all activities in the strike
bound Cochin Port;

(c) the details thereof; and

(d) what steps have been taken to
restore normalcy and stop further
erosion of economy?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (c) About 200 Executive Staff
of Porterage Sectlon of the Cochin
Porty Trust resorted to a strike from
15 June, 1980 to press a demand for
abolition of roster off system and
fixation of Sunday as permanent week.
ly day of rest. The strike affected
cargo handling operations in general
cargo ships, as a result of which ship-
ment of export cargo like tea, cashew
kernels, etc. was held up. Cargo
handling operationg in bulk cargo
shipg were not affected. Vessels car-
rying POL were also being operated.

(d) On an appeal made by the Min-
ister of Shipping and Transport the
strike was withdrawn on 13th July,
1980,
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Deportation of Shrl V. Varkki from
UK.

5430. SHRI INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to gtate:

(a) whether an Indian couple,
Shri Verghese Varkki and his wife,
were ordered to be deported from the
UK. after having lived there for

eight years;

(b) whether over 100 members of
the British Parliament appeared
against the deportation order, and
the result thereof; and

(c) what steps Government took
in the matter to persuade the UK.
authorities to withdraw the deporta-
tion order?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir. Mr., Verghese
Varkki and his wife were admitted
into the UK., as visitors in August,
1972. They applied for extension of
stay several times, but their applica-
tion was rejecteq on several occasions.
In December 1979, the British Home
Secretary signed a deportation’ order
which was served on the Varkkis.
They unsuccessfully appealed to a
Court for judicia] review in April
1980. Eventually, Mrs. Varkki left
the UK. on 27th June, 1980 and Mr.
Varkki followed on 30th June, 1980.

(b) Yes, Sir. On 5th June, 1980 a
British MP with the support of over
100 MPs tabled an ‘early day’ motion
in the House of Commons, which ap-
pealed to the Home Secretary to exer-
cise hig discretion and withdraw the
proposal to remove the Varkkis from
the UK. In reply it was stated that
the British Home Secretary had come
to the conclusion that the deportation
should proceed The Minister of State
in the Home Office glso had two meet-
ings with some MPs, to consider fur-
ther representations, but he also con-
cluded in May 1980 that there were
no groundg for revising the decision.

(¢c) The Indian High Commission
came to know of the case in May 1980





